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partially implemented the Bhachawat Wage 
Board recommendations; 

(b) what action has been taken against 
the defaulting newspaper establishments 
who have not fully implemented so far 
these recommendations; 

(c) whether any State Government's 
have sent their reports in this connection 
and if so, what action have they taken 
against the defaulters; and 

fd) whether any guidelines, if any, have 
been issued by the Centre to the State Go- 
vernments in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (INDEPEN- 
DENT CHARGE} (SHRI K. RAMA- 
MURTHY); (a) to (d) According to in- 
formation supplied by the State Govern- 
ments/Union Territory Administrations, 
j out of 1662 newspaper establishments. 542 
have fully implemented, 49 have partially 
implemented and 1071 have not implemen- 
ted the recommendations of Bhachawat 
Wage Boards. 

As the onus for implementation of 
provisions of Working Journalists and non- 
journalist Newspaper Employees (Condi- 
tion of Service and Miscellaneous Provi- 
sions) Act, 1955 lies on the State Govern- 
ments, the Central Government has been 
impressing upon the State Governments/ 
Union Territory Administrations for effec- 
tive implementation of Bhachawat Wage 
Boards'  recommendations.     While the 
State Governments have not indicated ma- 
jor cases of complaints filed by the news- 
paper employees for non-compliance with 
the provisions of the Act, 23 writ petitions 
against the Bhachawat Wage Boards 
Award and the notifications issued by the 
Central Government thereon, are pending 
in the Supreme Court. The Supreme 
Court, in its interim order dated 30.1.90, 
have inter-alia observed that no prosecu- 
tion shall be launched until these cases are 
disposed   of. The   Central   Government 
have advised the State Governments/ 
Union Territory Administrations to set up 
Tripartite Committees/Special Cells to mo- 
nitor the progress towards implementation 
of Bhachawat Wage Boards recommenda- 
tions. 

Implementation of Bhachawat Wage
Board    recommendations 

929. SHRI KAPIL VERMA; 

SHRIMATI VEENA VERMA; 

CHOWDHRY  HARI   SINGH; 

Will the Minister of LABOUR be plea-
sed to state: 

(a) whether Government have any in-
formation about the number of newspa-
pers establishment in the country who have
implemented or not implemented  or only 


